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TITERT, a9 SiX AT TRAAT HATAL

srfg=T
T faeet, 15 W, 2017

FLAM. 1567 (). —TTEd TLHT, TATEL, a9 ¥ TAGTq TaaT Ho1ag hil FTag==T |, FT. 3.
3127 (31), AT 20 g%, 2015 1T, 39 9497 AT T &, 5 S99 w91fad g i g97aer of, 39 arie
o, St 39 e Fi wiaat, Sad 97 afeg=ET satay §, Sudsd F:77 &F T2 off, 975 f&F &t safy F
HTqY ATET ST AT AHEAT Fd g0 U TTeT STTEAAT TR Al T2 ofF;

e, TroTa 7 Tt 20 T, 2015 ST FT IUA FAS T2 AT

3fe, worefAt & FrE feroqoft & e A gu

3T, U2 SIea Aigd Tefl, TATITE avasiid AHATUT, L TS o HLg o (o7l | TeATq 15.72 F
15.75 3fiT Zeriax 78.33 & 78.37 o &= f2uq g 3% 6.14 a1 ettt ¥ FAT oM e

ST, ST AAATIIT AT H1E FHl AATHATS AT SAHATS T9d F@ATS 6 S TATIE Hl @l
TATT IHAT 9T AARIT g AT THH Sga<ld =16 AT HIW &, S AT F4 aTef (s Tohe & T9Et & o
T A T 2,

3T, A8 AHATT TAYEE T | T 919 6 Ja9 ATAT AAI0T g| gl AT TH1 0l aeatd i
St Sivq 9T ST g ST =9 AT § 4TS S ATl AT A FG12ST wgiAFareT (AR TEY),
FTIEFTIINT FAFT (NS 9T UMW), 277 gorfaais B am) FEd @), AT
FoTfaaT (AET TEY), ARAT FFIGT AQ g SN WAl A & AN gifer £#ar (=), [T
HIRTZSTAT (TET) 3T P77 (S2T) F a1 FeAT g2 €,

3T 7g sty faeay e SR awere (FIRE2e [ATR#e) (R agt fUgD) &1 -2 2,
ST T AHATCOT FT TF FRTAT TSI g Y 7T & 9 TSATAAT A9 FANHA (TABANEIeT Z19%7)

(AATAT qHTN), 5% qF (FFSATT FIIFFTTN(FEOT SAHT), SEAT o F17T JI Tloaqa) (=), 30T
HqIfaT AT (I BT igs-d), A2 T
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AT, Y2 SR AIgd Teil, TATITS aaSi e STqITL0, | AT AT 6 &7 T, Roreent e e Jamd
= AfeeEET & T 1 § fAfAfEe 8, e i gfe 8 oiivRFafos g9k o % w7 § qefem siw w@xfem
FLAT TAT 36 TR T Haat S § ST AT ST F G907 T TATAT TAT THERTIT H T T g FAT
AFITF § ;

A2, A, FealT TCRIL, T (F2eror) 7=, 1986 & 77w 5 % Iuf=aw (3) o A7 qiod aaia<or
(&eror) AR, 1986 (1986 &7 29) #1 9<T 3 i ST (2) ¥ @2 (v) AT G2 (xiv) F a1 afda s@w
STYTT (1) FRT T&T eIl T TN Fd g0, AT T<9 T § Je Sfeaq diga 9efl, Tamrg a=asiig
AT, H 1.6751 a1 oheArdier a& Oeqa &= &7 Je A" digd uall, TATg a=asia A9amos, il
=T & 100 Hex T & & F Grreatas gaat S (S8 2980 06 T977q e daat ST wgl I97
?) F B9 § st et g, S e Fmaam g, aaiq -

1. gTRRATae daat ST &1 e si< Iaeht HATE.-(1) qrRiFafas Jedt ST e T3er & Hg o
H Y 3T qigd welt, TATITE agsig e it HHT | 100 HieT & TF FAT gal g

(2) urffRerfas da<t ST | g I8 AFEATed Tel g 3T O AT eaias Ha8t st § o e qiFaferd

2l

(3) urtefRufaes Fadt = 1 {97 U9 IUTEY | F FT H IS ¢

(4) TR RaTas HaaT ST HHT 7 A= 3T SHeh ST&79T ¥ <9ria Uty || & «7 § 315 ¢ |

(5) Iz AT AIg elt, TATITE F=asia AT T G Eefas dadt s & Haers Surey |l %
&7 H IUEE 2 |

2. gTRRTa "ot S & oY st=fers AgRSHT — (1) 1T T9hT, ITifRafas qaal S\ & TTree
& o T # SAfEgEaT ST Taree i A F &7 a9 AT Aare & Hae, T AR & aeHe
TH ATALAAT | HAT SATFT o6 ATHET & AT TGTITSTAT TITE R |

(2) ST TR T ATREATAH Faal ST & (o0 o AgraeHT 36 aig, o0 ATeg=dT § [Hfase
O TAT GERTT A1 32 o ATt & A oY Fg T G g0 S anieeta fagidl, (e wie af, &
JATT Y ST

(3) AT AT, THH TAE0Y i ariafas F=m fit GAried #37 & ©ofT Osg 9 &
T Hag fFramT % qereet & TA ge, Ai--

(i) v,

(i) a9 3T Fa=ila,

(i)  Fo;

(iv) RSN

(v) e,

(vi) e

(vii)  TTHToT fEeRT;

(viii) =TS T aTg e,
(ix) "o,

(x) G O

(xi) o AT o
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(4)  AHAT® AT AAIEd FEAE J-STAN, JaEadrdl® A FAmal 9% fis Hegd
AT A8l HO I % o =8 Ateg=aT § fAfAfate 7 21 3w = "grsEr ot daew=eT i
TRaTERaTal & 37 oTfars T ofiw ariRfRutaes sSEerar 1 daee Fi |

(5)  wrETor® HETASHT § AAT=a1ed &= & (UG, e o st & §2eqv, ararg &= & Jae4,
TA-TAL 6 TG, AT TA *F Ted, GaT 3T THT T, TATHIT THITAT FT ATF9TFRATA TAT qTfegfas
T AT F HATSd UH 77 T2, O % & 347 e s g, & forw suaer g |

(6)  AHATr® HRTATSAT T =TT ST ®2ei, ITHT T T Faraedi, a4 & YT A7 hedt, Fi
AT #7 T¥asha FEM | T ASET & A gRT FEmAE & ywarad g & ST &1 aq9999
STTOATT |

(7)  SAHATr® HEMESET AT eATasd Fgaar S| § o & @i 0 o it § g=6tas Taivs

A fAfRateT BramhaTal &7 9aT S ST GHEE Sl SHasnarsd &l eiead e & o, TIE0 &
A AT &l AT S T |7 F3M

(8) =T AT &= TashTe TISTAT o a7 "g-3ideh gt |
(9)  AHATIF AEATSAT =8 ATAGAAT o ITFLT % TG H ST FIAT I FLA o6 [T AL FIHIA 6 o
T HaY TEqTaST adTC T |
3. ST 9K T T 9 a0 SU-- T5T AHT TH ATILAAT F TS H TAET FA & forg
fRerferfea Samr 3, st -
(1) -SUART — (F) ITRFEATTF Haal ST F a1, IAE-F0 &A1, FO &0, AHE-THE F TS & o0
frfeea forg w10 aret siie gor weT #7 geg ArforSTs aT geg SmaTE i FwreTerE s Gharwerat % oy
SYANT AT HOad qg1 g

TR TR Haal S & Hiae FO i F7 G9Radd qeieds iatd fi Hwrer 9% i e=i
T ATSAT ATTHIT o T AT T 6 T3 ATHIGT 6 G 3T FHea (AT FLHL 6 T =TT 3T
TT AR AT 3T 38 SATee=ar & Suadl ST T Hartedl it e STEdl ® @ F & (90 g,
T T A o (0 AT g ST
(i) FrorATe =i T FTST FEAT 3T 37 g€ FIAT TAT 7S TS| T HAAI;
(ii) FEATET =T AT AT qiAemst w7 AT S =,
(iii}) STEUOT ITAH T FXA ATA AT I,
(iv) e ST FSrEh St T I2URT 2; IAeTsT=aH AU Sl ST qE@-Fagrst g i eafas
Ted § giraford g are | §; 37
(v) Hatda BTt oY si=eg 4 & siavid [<dT 147 &

T I ST AT T S T AT AT ST 5T 99 & o At o Afaaet F o
TEH T o6 Td STHIET qTAT HIAeT & A oea 244 3T ToqAT TG (a8 & ITAET & AATAT 6 (9T,
Foreeh ST AE=d TSI SIY 7 TR 9+ (Hare (a9 ATawT 6T 7rearam) dfa=a+, 2006 (2007
T 2) T g, ATIOITSAT AT IANRT AT RATHRATA o (70 TSI 7 T ST STIATT A5l I

g AE S ot T qTRFatas qaar S F WAy g-aAftseat § STESTa #is Afe, Aetedt qiEtd &
o= W 3 % TETq 5T 9T G0 Yol A § U J1¥ e gt i 3 [T & Sere il ga-r
FAT AL % TATEL, AT A TAAT AT HATAT Rl &1 g T |
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g TE ST off 6 U AT T Hored W =9 39 =T F o1 747 IUStAa F Ay e oft gor #
J-STANRT FT TRAAT AHATAT qg! T |

(@) aiq 7 e ot o o gfa o § 59 3+ o=, F o anfe &« ariontaes werdt a8t gnit
T ATIFT AT AAHTE H1O &A1 | TH: AHTT A o T o6 ST |
(2) STHfA ST & -- A= Tors AZTATSAT § TAT ITFAF T Fat i Tgare il SATUIAT ST ITF AT 3T
TASGSAH o oI TISIAT HEATrT gt |
(3) THeAATRIRIR® T¥eq — (F) TTifRafas godt i % faw au qdeq "eeft e a7 e
e gt haTRaTar #7 feeare areatas dadt S & o q2ied 9IS & dqam g |

(@) T HETATSHAT T3 AT, g0 Ted T37a<0T S a9 [ & qamet § 37 i S0 |
(1) T HRTATSIHT ATATorh HZTATSIHT o U =2 o &9 H SAAT ST |
(%) Ted Haet fhamweTa Meterted & srefie et gi, o -

(i) F¥TStTE THATCO T HHT & U e fie T AT qrifedfas deat s & fEedre a@ 349 S AT
Awe &, T arviisas e =i REe sqara 98t gin iy, arRRafas d9dt S % a=astia
ATIATIOT shl ST | UF TheATH e i T & AN aF 77 gled 3 REe 7 #9199 Thed qgrASHT %
AT arfefRrfaes wien gt & foro g afrarfoa s gerfaf@a @&t 3 foro e s ;

(ii) aTRfRearfaes Ta<t s & Waw g9t U gdeT rarswerdt 3r fEemm adew et #7 feear
FF TR TN, a9 AT AT TREdT F3e F ARt fgidt F gRy a9 aeie =37y
T ITEFLOT, g7 ST aTRgfas odeq (A9T-a9a 9 T97 gontead) qriesl® gt &
FETE, ITRATa® q3ed, U2 SeTd g,

(iii)) Str=ferh HRTATSAT &1 AAHIEA FU ST T, T¥ed & foru e oY foemm adeq rarsard
F A &7 awatas o ARy drar a7 Jied gt it Rerer 97 srerha Jetaq
et arfasreont g sgaTa T STo sie aTiRRatas sadt S % fiaw 97 grea/ REe v
AT TATIAT T TATHHTT ST Tl AT ST |

(4) *afts Ao - TTRRaas 99 S| § qgaqu T9RE GerEd & a9t eet S| a8t st e
TEATH T SATUIT Sf¥ Ivg Hrera (haT STURIT F9T IRt AT 3T §TT & o0 IUIh ATSAT aaTusil i
UHT JTSTAT AT Torsh HETITSIAT T 9T ZTT |

(5) wa AT R e - aiRRafas @9t STE & qa=11, @, foer-ageor, v, seres &
AEHIaH Aged o Gl il TgaTd FedAl gl 3T Iqh HLAT H TS0 JATT FIAT R TAT SAATCTH

TETATSAT | afrgfera i Susfy |

(6) &afe ygwor - TR fRerfasw Fadt s & eafq gguor & T e fFeEr eafy s (R s
fA=ror) =T 2000 F SATHTT TATEONT (Fe0r) Atafaaw, 1986, 3 IUH Fohu MU |erredT & otefie 9w
T |

(7) AT T -- AT EL A Haal ST #, AT TEUT ol TRATH i HI=77 ar (Fguor [Hameor o =)
aferf==m, 1981 (1981 FT 14) F U 3T IHeh T IATT U AT 3T ITH 6T 70 Femreai & Aqaw
AT HLT |

(8) afgema =1 fwamor - arfifRafas Fa siw § su=fa affems w1 FAeamor aremon amt F oo
T T Arsgiad & HEaTr % FaRa qAEiia (Hen) sttafeaH, 1986 ¥ Sa+ Tefiq avry
T =T AT TS TR T (AFd AT, ST AT A9 F3 8T, F ISl e g
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(9) 3t safdre - re suforst &1 fAvew Fwferfea = & g -
() aTiefRafas HaaT A § 219 AUfrel w7 Aae™ 9 9T & 9376, a9 i Jaary 7add
HATAT T THT-THT I TAT HTTerT ATSE=AT |, F.3M. 1357 (), AETE 8 75, 2016 FILATTF
ST AT garer fAaw, 2016 & ITT % T FohAT ST ;
(@) TifEfas Todt ST\ § S AIfSt A TATT AT ASHIEHLT 3T AT T TATIH ATATT Al
B

(10) St et sraferse- S AT srafarse syeaem et =1 % grm—

(%) aTifRerfae gt s § S e sraforst 1 Mve™ 9 avar & 93iEwr, a9 6 Jdqary
Tfade HATAT T FHT-THT q¥ FATHLATCET ATSL=AT A1.F1.54 343 (31) arira 28 719 2016 FTRT THTAT
St Rt srafare weg e, 2016 % Suee & AT T STusr |

(@) qTR s Jaat ST | s GTaTT ITATL €T AT AOHIHOT SATATT Tol (ohAT SITUAT |

(11) wTlRe® iy yeg=: - TRiEgfas godt S § wfRes smfae y&gg o1 Faem awg 9w F
TTEAL, A 3T AAGTY TRATT HATAT 6l THI-THT I TATHLAT ATe=1 91,5757 340(37), ardie 18
AT, 2016 ST THRTIAT ATTEeF AL T w7 2016 F T F ATATL AT ST0AT

(12) fAwTor o freae srafery yegm: - arfRafas geet S| & SHEi o e i y&@e &1 [oee
AT FEHTE & T, a9 3T SAarg Ieadd Harad 6 a9T-997 9¢ TATHL T SATeg=ar ar.F1.+
317(37), @ 29 #TH, 2016 T THITAq A1 37 fFeas yag 739, 2016 F ITaef & A fhar

STTOATT |
(13) T-qfRrs:- TR Haal S| & -1 Jae F7 FIe™ 9 J¥Ee & TFEw, a9 i Jaar]
TREdT HATAT T HI-9HT I TATHAET s—-q1q2 Teer 797w, 2016 F TSN F LA 6T ST
(14) I TREE: - TREET Hit AR TAETIAT AT F AqFA [AFAHT AT T 6 Fqae 7 A=ter®
HETATSHT ® for Iuaer sfarerfaa oo SITusr sfiv sti=ters HgraieHT & 931 g9 3T 19T 3T & q8q
TSR TT & SIQHITGd g aa, HTHlel qiHid g el e ™RFai & Fqa =i Tiafaia=i &
AT [ T R |
(15) AT 9guT:- AN Fafeat & o aw ared Yguor @it THAme $fiT [Er &1 squres AT s
=g 24q & STINT o o0 fonT 10 ST Iargeer o forg #fiusstt, Terdis, ofe g |
(16) SH=NRIR SHIAT: - (i) TSI § T ATLAAT F THRTT o TETT T T 92, qTIFRIfas Foat i
¥ e TT TEIOT IR AT TATIAT T ATHT Aol &f ST
(i) wrfeferfas® "qeat S F fiae R aguer [{EEer a1 gRr wadr, 2016 SR § Aanieds HaEidi &
FTATE A F7- wEfua S=ARM AT TTIAT & ety T SIqafa &7 ST, S a6 o =9 srfegear § AR
T g1 | THh FATAT, T-TG0T FEIT IARM T FETaT 31 ST
(17) TETET SATAT T WEA: - TETST TATAT & HLEA 6 FAd:

(F) AETTF AZTATSAT TEISl AT IT &=1 & Hohd gIIT STgl el 1 FIAATT r AT Al af

STTOAT |
(@) FeTd & UH 3¢ =T % a7 oW @St 9=el ™l a1 gardi 9¢ et ot |f=wior & srqafa
TEl & SITOsMT |

(18) 3FTX T AT THATT &, TH ATALAAT o ITAT Tl THATAT A | Fea 1T FLHTT AT 75T TLATE, AT
ERIRIREITIEEA Tl




6

THE GAZETTE

OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(ii)]

4. gTRfeafas daar 9 § wafvg ik AT e s e Sraresarat i @@ - ot qedt s
¥ off FrameeaTT gataeor (|2ern) stafead, 1986 (1986 T 29) & IUasl X adrg RAfaaas S
(FeTSTE), 2011 ST @O THE A (SEU ) ATeg=T, 2006 ¥ 3 (F2eA) Afa=aw, 1980
(1980 F 69), AT a7 fafa=w, 1927 (1927 F 16), F=asiia (¥weron) sfafazw, 1972 (1972 ¥ 53)
TerrerT Aigd g1 arfaa givr o A= &t 12 arfersr # fafafie Gf & faafa g, staiq -

ooy

IERIETIL]

Srewr-feoqofy

(1)

)

®)

gfafg s

(1)

FIOTF gAw, Tea¥ fT G A7

IHT AT T THTEAT |

(%) Tt T F T (A ST g FiAT), T A @ i ITqw qrET
¥ THTAT ATEata® AT FRErREt S A srasasware & fEr T8t
gift e weret % |@fEmior a7 wvwma F e gff #r g@eEr i '
FATH TAT &7 Thareherrdt o forw 2sfy are=t =1 fAmtor of afeatom ;

(@) "= 3gaw =T & e o (RfEe) =@ 1995 &1 202
.0, M @ a9 IRd 3R & AT § a9 aig 4
e, 2006 ¥ fie arf=rerr (#) 7. 2012 F7 435 TaT HESAqT T7TH
T TCRE F A0S § aE 21 3189, 2014 F iqd A= & F31¢

ATELIT KT TATAT G |

) s fRedt i e | T fRfad Jadt S & o 72 & e s [l A
AT TET T |
(3) ST AT AT AT YT AT A Tguor FRG | S 72 A1 A fRafas qadt s § yguer Ferr are s & e i
FLA AT AT T TTIAT | AT & ST
T Rfa® Sy S % FET TG [ € gy weadd, 2016 #
ST wREdE gt F agae T ie-agfua se i e F
FfTeRor &t Sqafa <F STo, 9o % & =9 ategear § @EE 7 2n
THF FATAT ¥ TEIUT FET S 7 Fgrar &= ST |
(4) AT AT FT ATIOTTSTF T | o et 3 sEm wiaftg (s suetaa & fam) g
(5) U Fgd S e aRarseT siv fErE | ARy At F aqe siatug (s syt % fEm) g
TRATSAT FiT AT |

et afEsew weref #1 Inr 4@n
IeqTE |

AT fAfaEt & agae Ffafus (T STatad & fEm) |

RIFIEE S I EE IR IR I E I E
AUETIT ST A 316 Aqievel T
e |

A fataat & e afafug (sraar sTatda & fam) |

qU FTSS AT ST

qiixfEgfas @9t S A dwre F T qu Fres eratia =
TATYAT T ST gl (AT SO :
i faemTT AU FTSs et IR e % S A1 ¥ q9hd gl

FTOISTF TYLT F9ET T FFpe FA!
T TATIT |

o fafert 3 srEm wfafirg (s suetaa % fam) g

(10)

I iy fAuem e @i 39 e
S fFer smfae & fw ame

TRt #adt S | 3 quire fvem w0 F1 Fg | STER
I AT TEHEHTT AGATT Al AT ST | 386 fa s sirentis aferar

STSHTERTOT T e it T Y TTEey YiagA/sreaarat s & Ioae et ot 21 erafere & sv=me s
e T =T ST aedEwer £ g w1 afggmm sffvs 21
[EIERICCRERICTIE]
(11) great i faet it e | gritfeafas wieq frareara @R searh dw=are & oo % fEm

i o 7 T § uF e 9% 9r arRefas g9 S|
fBream @ =98 S off e €, 7% arfortsas grea siw fEre saqaa 98
gl
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RA ohT TSAS ¢ STHTYROT 7

TSI ATITLOT T HHT T UF AT I 7 mriieatas qaar
e F e 9% zaH o off e g, 7 arfosas gea s fare
AT Al g quTh, arifRafaE @edt 9 % aesita s i
#H7 F uF Freirfier ft o & o qF 97 grea siw {Ee w1 e
T HTATSTAT % AT arifRrfas qdes gfaersi % forg & afvanfug
AT Tt et o fory e s

gfawtor SR |

(%) "tera &= a7 mifRafas @9t s o off Fewe g, f far g
rardier 3 fiae Bh oft w1 arforSas @ffwto sema =gt
STTUATT:

(@) T T AR H 9T 3 % 37 97 (1) H qhag Hrarrart afza

IqH AATEHT 39T F forg bt g § |@fFwto s i squfa wag

Iufafart % srqame & St

(i) To=mme GE®l &7 AT FAT AT I2 g HAT qAT 95 a0 &
EIEE L

(i) =TT =T AT AR GE-FIEgTet T SRt i Teim;

(iii) e srgoror fRErr 7S 3T WA, 2016 § S AntaetE fgidt
FEETE T8 - agfora S it TTaET & aetia,

(iv) FEIT AW R8T siauia AT SRT, FiAeTses AT i e
T gaeret grifRafas wiew 17 am afza g; siw

(v) =9 AfErg=mT # "atda frarsarat i g=t

(@) =g T &M% o UF o S=RM ST TG0 3T+ Tl Hd &, § "daferd

TS &, ¥ STIET qerH T it 0F Sty & & 77a9 9% T S |

(1) U FReHieT | 1T st fors HgraeHT o e At giv |

(13)

AT & FTS |

(F) TS FLHE § qEH IAFET AT @ qqAfa & @A a9, qaeen av
e AT st i o 37 ==t & GRE geat v wers A2t g

(@) FeAt T FerS, FEtAa g AT T ATARAH AT IHF A q=TC MU
et 3 Sueet F srgE ARt gnft )

() srefera A=t T GXfera a=t F wrEe H wrd Arer [t i are
R ST

(14)

eq ¥ Fafgq  GhareerT 99
gATESEIS, TH A0 [Tl Arfe g
TET IA AT F FUC T ISAT AT
lERIEEI T

oy et 6 srefim Rt (s swefae % fem) g

(15)

TS 3T F FHEA FTeA T AT |

wa, 2016 H FE I A0 A€ R ST TN F AAH F
ATETE T TR a8 fE-guor ST i f2-aREshewa a0 ST a7
i fRafas Fadt S ¥ a1 IR, FW, TUFW, S T AT FO
AT SR 3eqre & qof-ammn gam e g e o
STTEA|

(16)

ST Hea AT &

(%) g F At F areata® F T 9 @ud F fore S w1 aqgr
A RNTT ST SR T ST g |

(@) =R =7 arforfsaes Ut % forw aagt «iw T ster & Ao
% foro weterg farffamaes wfger & 4@ ot sa srfem gt e
ST o TR # =g Ferdor s, T 2 )

(3T) AR AT S[STA AT FAFT AT Al T |

(=) =t oft & &, e siata Fw oft 8, Stor & d@guor T ggur &
Tk o form et ST R S

(17)

fBRE Faal 6w @EAR @ #w;
i |

JFARTT Faelt 7 FETar & STom

(18)

gredt I Ater % e afEm § a1
T |

EIAEIERIEIECIEREIERIEC NN
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(19)

e w=Ft # AT FAT A6 3%

S oataer quTETa AYTor i SR SUTT TAT AR ATET B |

3T FAT |
(20) Tt & e T Fw e | &y fafert 3 stefier arforfsaes warrse & foro e g
(21) freft serfert v s =] farferrt 3 srefie fafearfam g
(22) TETET Tl 3 ol qaf T JE | =] fafert 3 srefie fafaartea g
(23) yTpfds o et AT "dqet & W | IUATa afgete F qHEmr w7 TIehTied HAT ST s AT 3 Aqfarst
IT=THA Ffgsta F1 e | & e % forg G {1 e w2 g )
(24) FTOTF ATEAaE Y 2T | @y faferrt 3 srefier fafearfom g
(25) 2z gt T TATIAT FATI =] farfert 3 s fAfatea (s svafaa & fam) g
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15" May, 2017

S.0. 1567(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change number
S.0. 3127(E), dated 20" November 2015, inviting objections and suggestions from all persons likely to be affected
thereby within the period of sixty days from date on which copies of the Gazette containing the said notification were
made available to the public;

And Whereas, copies of the Gazette were made available to the public dated 20" November 2015;
And Whereas, no comments have been received from public/stakeholders;

And Whereas, the Great Indian Bustard, Rollapadu Wildlife Sanctuary is situated between 15.72 to 15.75
Latitudes and 78.33 to 78.37 Longitudes in Kurnool District of Andhra Pradesh and spread over an area of 6.14 square
kilometres;

And Whereas, the Wildlife Sanctuary is located in dry rolling lands of Rollapadu between the Nallamalai and
Erramalai Hill Ranges of the Eastern Ghats and has one of the finest grasslands, which offers an excellent habitat for
varieties of grassland animals;

And Whereas, the Sanctuary is a pure grassland sanctuary with unique floral and faunal characteristics and the
common grasses found in the sanctuary are Aristida funiculate (Cheepuru Gaddi), Chrysopogon fulvus (Golden Beard
Grass), Heteropogon species (Black Spear Grass) (Kaseri Gaddi), Cymbopogon species (Boda Gaddi), Sehima nervosum
etc. interspersed with Morinda tinctoria,(Togaru), Zizyphus mauritiana (Gotti) and Phoenix (Eeta) along the seasonal
streams etc.;

And Whereas, the sanctuary harbours the endangered Great Indian Bustard (Choriotis nigriceps) (Meka Batta
Pitta) which is a flagship species of the Sanctuary, and the other prominent animal species are Lesser Florican
(Sypheotides indica)( Neelaala Nemali)), Black Buck (Antelope cervicapra) (Krishna Jinka), Indian Wolf (Canis lupas
pallipes) (Todelu) and Monitor Lizards (Varanus flavescens) (Udumu), etc.;

And Whereas, it is necessary to conserve and protect the area the extent and boundaries of which is specified in
paragraph 1 of this notification around the boundary of the protected area of Great Indian Bustard, Rollapadu Wildlife
Sanctuary as Eco-sensitive Zone from ecological and environmental point of view and to prohibit industries or class of
industries or and their operations and processes in the said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause
(xiv) of sub — section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent of 100 m
from the boundary of the Great Indian Bustard, Rollapadu Wildlife Sanctuary covering an area of 1.6751 sq km in the
State of Andhra Pradesh, as the Great Indian Bustard, Rollapadu Wildlife Sanctuary Eco-sensitive Zone (hereinafter
referred to as the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and boundary of Eco-sensitive Zone.-(1) The Eco-sensitive Zone has an extent of 100 metres from the

boundary of Great Indian Bustard, Rollapadu Wildlife Sanctuary in Kurnool District of Andhra Pradesh.

2 The Eco-sensitive Zone does not include any village and the complete Eco-sensitive Zone consists of
agricultural fields.

3) The boundary description of the Eco-sensitive Zone is appended as Annexure 1.

4) The map of Eco-sensitive Zone boundary together with latitudes —longitudes is appended as Annexure I1; and

(5) The co-ordinates of Great Indian Bustard, Rollapadu Wildlife Sanctuary and Eco-Sensitive Zone are given at
Annexure-I111.

2. Zonal Master Plan for the Eco-sensitive Zone.-

(1) The State Government shall, for the purpose of the Eco-sensitive Zone prepare, a Zonal Master Plan, within
a period of two years from the date of publication of this notification in the Official Gazette, in consultation with
local people and adhering to the stipulations given in this notification for approval of Competent Authority in
the State Government.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner
as is specified in this notification and also in consonance with the relevant Central and State laws and the
guidelines issued by the Central Government, if any.
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3.

(3) The Zonal Master Plan shall be prepared in consultation with the following State Departments, for
integrating the ecological and environmental considerations into the said plan:

(i) Environment;

(if)  Forest and Wildlife;

(iii)  Agriculture;

(iv)  Revenue;

(v)  Urban Development;

(vi) Tourism;

(vii) Rural Development;

(viii) Irrigation and Flood Control;
(ix)  Municipal ;

(x)  Panchayati Raj ; and

(xi)  Public Works Department;

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and such other aspects of the ecology and environment that need
attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements,
types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places,
horticultural areas, orchards, lakes and other water bodies and also with supporting maps. The Plan shall be
supported by Maps giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited, regulated
activities listed in Table and also ensure and promote eco-friendly development for livelihood security of local
communities.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for
carrying out its functions of monitoring in accordance with the provisions of this notification.

Measures to be taken by State Government.- The State Government shall take the following measures for

giving effect to the provisions of this notification, namely:-

(1) Landuse.- (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for major commercial
or major residential complex or industrial activities.

Provided that the conversion of agricultural and other lands, for the purpose other than that specified at part (a),

within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring Committee, and with the prior
approval of the competent authority under Regional Town Planning Act and other rules and regulations of Central/State
Government as applicable and vide provisions of this Notification, to meet the residential needs of the local residents

such as:

(i)

(i)
(iii)
(iv)

v)

Widening and strengthening of existing roads and construction of new roads;
Construction and renovation of infrastructure and civic amenities;
Small scale industries not causing pollution;

Cottage industries including village industries; convenience stores and local amenities supporting eco-tourism
including home stay; and

Promoted activities and given under para 4:
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Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the competent authority under Regional Town Planning Act and other rules
and regulations of State Government and without compliance of the provisions of article 244 of the Constitution or
the law for the time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

(2) Natural water bodies: The catchment areas of all natural springs/rivers/ channels shall be identified and plans for
their conservation and rejuvenation shall be incorporated in the Zonal Master Plan.

(3) Tourism/ Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b)The Eco-Tourism Master Plan shall be prepared by Department of Tourism in consultation with State Departments of
Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The activities of eco-tourism shall be regulated as under, namely:-

(i) No new construction of hotels and resorts shall be allowed within 1 km from the boundary of the Wildlife Sanctuary
or upto the extent of the ESZ whichever is nearer. However, beyond the distance of 1 km from the boundary of the
Wildlife Sanctuary till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be
allowed only in pre-defined and designated areas for Eco-tourism facilities as per Tourism Master Plan.

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority (as amended from time to time)
with emphasis on eco-tourism;

(iif) Until the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities shall
be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation of the
Monitoring Committee and no new hotel /resort or commercial establishment construction is permitted within Eco-
sensitive Zone area.

(4) Natural Heritage: All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and a
heritage conservation plan shall be drawn up for their preservation and conservation as a part of the Zonal Master Plan.

(5) Man-made heritage sites: Buildings, structures, artefacts, areas and precincts of historical, architectural, aesthetic,
and cultural significance shall be indentified in the Eco-sensitive Zone and heritage conservation plan for their
conservation shall be prepared as part Zonal Master Plan.

(6) Noise pollution: Prevention and Control of noise pollution in the Eco-sensitive Zone shall be complied with in
accordance with Noise Pollution (Regulation And Control) Rules, 2000 under the Environment (Protection) Act, 1986
and amendments thereto.

(7) Air pollution: Prevention and control of air pollution in the Eco-sensitive Zone shall be complied with in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and rules made thereunder
and amendments thereto.

(8) Discharge of effluents: Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the General Standards for Discharge of Environmental Pollutants covered under the Environmental
(Protection) Act, 1986 and rules made thereunder or standards stipulated by State Government whichever is more
stringent.
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(9) Solid wastes: Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in Eco-sensitive Zone shall be carried out in accordance with the Solid
Waste Management Rules, 2016 and published by the Government of India in the Ministry of Environment, Forests and
Climate Change vide natification number S.0. 1357 (E), dated 8th April, 2016 as amended from time to time; the
inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-sensitive
Zone;

(b)No burning or incineration of solid wastes and establishment of landfills shall be permitted in the Eco-sensitive Zone.
(10) Bio-medical waste: Bio medical waste management shall be as under:

(a) The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bio-Medical
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide Notification number GSR 343 (E), dated the 28th March, 2016 as amended from time to time.

(b) No common treatment facility or incineration shall be permitted within the Eco Sensitive Zone.

(11) Plastic Waste Management: The Plastic Waste Management in the Eco-sensitive Zone shall be carried out as per
the provisions of the Plastic Waste Management Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18th March, 2016, as
amended from time to time.

(12) Construction and Demolition Waste Management: The Construction and Demolition Waste Management in the
Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste Management
Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number G.S.R. 317(E), dated the 29th March, 2016, as amended from time to time.

(13) E-waste: The E- Waste Management in the Eco-sensitive Zone shall be carried out as per the provisions of the E-
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change and as amended from time to time.

(14) Vehicular traffic: The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master plan is
prepared and approved by the Competent Authority in the State Government, the Monitoring Committee shall monitor
compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(15) Vehicular Pollution: Prevention and control of Vehicular Pollution shall be complied with in accordance with
applicable laws. Efforts to be made for use of cleaner fuel for example CNG, LPG, etc. .

(16) Industrial Units: (i) On or after the publication of this notification in the Official Gazette, no new polluting
industries shall be allowed to be set up within the Eco-sensitive Zone.

(i) Only non-polluting industries shall be allowed within ESZ as per classification of Industries in the Guidelines issued
by Central Pollution Control Board in February 2016, unless so specified in this notification. In addition, non-polluting
cottage industries shall be promoted.

(17) Protection of Hill Slopes: The protection of hill slopes shall be as under:
@ The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.
(b) No construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitted.

(18) The Central Government and the State Government shall specify other additional measures, if it considers necessary,
in giving effect to the provisions of this notification.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in the Eco
sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules
made there under including the Coastal Regulation Zone (CRZ), 2011 and the Environmental Impact Assessment (EIA)
Notification, 2006 and other applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian
Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and amendments made thereto and be
egulated in the manner specified in the Table below, namely:-
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TABLE

S.No.

Activity

Remarks

2

©)

Prohibited Activities

Commercial Mining, stone quarrying, crushing
units, oil drilling and dredging.

(@ All new and existing (minor and major minerals),
stone quarrying and crushing units are prohibited with
immediate effect except for meeting the domestic needs
of bona fide local residents including digging of earth for
construction or repair of houses and for manufacture of
country tiles or bricks for housing and for other activities.

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme Court
dated 04.08.2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter of Goa Foundation Vs.
UOI in W.P.(C) No.435 of 2012.

Setting up of new saw mills.

No new or expansion of existing saw mills shall be
permitted within the Eco-sensitive Zone.

Setting up of industries causing water or air or
soil or noise pollution.

No new industries and expansion of existing polluting
industries in the Eco-sensitive zone shall be permitted.

Only non-polluting industries shall be allowed within
ESZ as per classification of Industries in the Guidelines
issued by Central Pollution Control Board in February
2016, unless so specified in this notification. In addition,
non-polluting cottage industries shall be promoted.

Commercial use of firewood.

Prohibited (except as otherwise provided) as per
applicable laws.

Establishment of new major
projects and irrigation projects.

hydroelectric

Prohibited (except as otherwise provided) as per
applicable laws.

Use or production of any hazardous substances.

Prohibited (except as otherwise provided) as per
applicable laws.

Discharge of untreated effluents and solid waste
in natural water bodies or land area.

Prohibited (except as otherwise provided) as per
applicable laws.

New wood based industry.

Establishment of new wood based industry shall not be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based industry may continue
as per law.

Establishment of large scale commercial
livestock and poultry farms by firms, corporate,
companies.

Prohibited (except as otherwise provided) as per
applicable laws.

10.

Establishment of solid waste disposal site and
common incineration facility for solid and bio
medical waste

No new solid waste disposal site and waste
treatment/processing facility of solid waste is permitted
within Eco sensitive zone. Further installation of common
or individual incineration facility for treatment of any
form of solid waste generated from industrial process and
health establishment/hospitals etc. is Prohibited.

Regulated Activities

11.

Commercial establishment of hotels and resorts.

No new commercial hotels and resorts shall be permitted
within one kilometre of the boundary of the Protected Area
or upto the extent of Eco-sensitive zone, whichever is
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nearer, except for small temporary structures for Eco-
tourism activities.

Provided that, beyond one kilometre from the boundary of
the protected Area or upto the extent of Eco-sensitive zone
whichever is nearer, all new tourist activities or expansion
of existing activities shall be in conformity with the
Tourism Master Plan and guidelines as applicable.

12

Construction activities.

(@) No new commercial construction of any kind shall be
permitted within one Kilometre from the boundary of
the Protected Area or upto extent of the Eco-sensitive
Zone whichever is nearer:

(b) Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities listed in sub paragraph (1) of
paragraph 3 as per building byelaws to meet the
residential needs of the local residents such as:

(i) Widening and strengthening of existing roads and
construction of new roads;

(ii) Construction and renovation of infrastructure and
civic amenities;

(iii) Small scale industries not causing pollution
termed as per Classification done by Central
Pollution Control Board of February 2016;

(iv) Cottage industries including village industries;
convenience stores and local amenities supporting
eco-tourism including homestays; and

(v) Promoted activities listed in this Notification.

(b) Provided that the construction activity related to small

scale industries not causing pollution shall be regulated

and kept at the minimum, with the prior permission from
the competent authority as per applicable rules and
regulations, if any.

(c) Beyond one kilometre it shall be regulated as per the

Zonal Master Plan.

13.

Felling of trees.

(@) There shall be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government;

(b) the felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State Act
and the rules made thereunder.

(c) in case of Reserve Forests and Protected Forests the
Working Plan prescriptions shall be followed.

14.

Undertaking activities related to tourism like
over-flying the National Park Area by aircraft,
hot-air balloons, etc.

Regulated (except as otherwise provided) as per applicable
laws.

15.

Small scale non polluting industries.

Non polluting industries as per classification of industries
issued by the Central Pollution Control Board in February
2016 and non-hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based industry
producing products from indigenous materials from the
Eco-sensitive Zone shall be permitted by the competent
Authority.

16.

Commercial water resources including ground
water harvesting.

(a) The extraction of surface water and ground water shall
be permitted only for bona fide agricultural use and
domestic consumption of the occupier of the land;

(b) extraction of surface water and ground water for
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industrial or commercial use including the amount that can
be extracted, shall require prior written permission from
the concerned Regulatory Authority;

(c) no sale of surface water or ground water shall be
permitted;

(d) steps shall be taken to prevent contamination or
pollution of water from any source including agriculture.

17. Erection of  electrical cables and | Promote underground cabling
telecommunication towers.
18. Fencing of existing premises of hotels and | Regulated under applicable laws.
lodges.
19. Widening and strengthening of existing roads . | shall be done with proper Environment Impact Assessment
and mitigation measures, as applicable.
20. Movement of vehicular traffic at night. Regulated for commercial purpose, under applicable laws.
21. Introduction of exotic species. Regulated under applicable laws.
22. Protection of hill slopes and river banks. Regulated under applicable laws.
23. Discharge of treated effluents in natural water | Recycling of treated effluent shall be encouraged and for
bodies or land area. disposal of sludge or solid wastes, the existing regulations
shall be followed.
24. Commercial Sign boards and hoardings. Regulated under applicable laws.
25. Setting up of brick kilns. Regulated (except as otherwise provided) as per applicable
laws
26. Discharge of treated waste water/effluents in The discharge of treated waste water/effluents shall be
natural water bodies or land area. avoided to enter into the water bodies. Efforts to be made
for recycle and reuse of treated waste water. Otherwise the
discharge of treated waste water/effluent shall be regulated
as per applicable laws.
27 Collection of Forest produce or Non-Timber | Regulated under applicable laws.
Forest Produce (NTFP).
28. Air and vehicular pollution . Regulated under applicable laws.
29. Noise Pollution. Regulated under applicable laws.
30. Groundwater Abstraction. Regulated under applicable laws.
3L Solid Waste Management. Regulated under applicable laws.
32. Use of polythene bags and other forms plastic | Regulated under applicable laws.
packaging, etc .
33. Drastic Change of Agriculture systems. Regulated under applicable laws.
34. Eco-tourism activities. Regulated under applicable laws.
Promoted Activities
35. Ongoing agriculture and horticulture practices | Permitted under applicable laws.
by local communities along with dairies, dairy
farming, fishing.
36. Rain water harvesting. Shall be actively promoted.
37. Organic farming. Shall be actively promoted.
38. Adoption of green technology for all activities. | Shall be actively promoted.
39. Cottage industries including village artisans, | Shall be actively promoted.
etc.
40. Use of renewable energy sources. Bio gas, solar light etc to be promoted
41. Skill Development. Shall be actively promoted
42. Agro-forestry. Shall be actively promoted
43. Restoration of Degraded Land/ Forests/ Shall be actively promoted.
Habitat.
44, Environmental Awareness. Shall be actively promoted
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5.

Monitoring Committee:- The Central Government hereby constitutes a Monitoring Committee, for effective

monitoring of the provisions of this Notification under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of the following, namely:-

(i) District Collector, Kurnool —Chairman

(i) One representative of Non Governmental Organization working in the field of environment to be nominated by
the Government of Andhra Pradesh —Member

(iii) one expert in the area of ecology and environment from reputed Institution or University of the State to be
nominated by the Government of Andhra Pradesh —Member

(iv) Member-Secretary/Member of the State Bio-diversity Board —Member

(V) Regional Officer, State Pollution Control Board, Medak —Member.

(vi) Senior Town Planner of the area/Chief Urban Planner/City Planner —Member.

(vii) Deputy Conservator of Forests (In Charge of the Sanctuary) —Member Secretary.

6. Terms of Reference: (1) The tenure of the Committee shall be three years.

)] The Monitoring Committee shall monitor the compliance of the provisions of this Notification.

3 The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to
the Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental
clearances under the provisions of the said notification.

(@) The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0O. 1533 (E), dated the 14™ September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

(5) The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park
Deputy Conservator of Forests shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

) The Monitoring Committee shall submit the annual action taken report of its activities as on 31 March of
every year by 30" June of that year to the Chief Wildlife Warden of the State as per pro forma appended at
Annexure V.

(8) The Central Government in the Ministry of Environment, Forests and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specify additional measures, if any, for giving effect to

provisions of this notification.

8. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble

Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/128/2015-ESZ-RE]
LALIT KAPUR, Scientist ‘G’
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Annexure |
Boundary description of Eco-Sensitive Zone:

East (A to B):- The Eco-Sensitive Zone boundary line starts from station ‘A’ as shown on the Map (North —
East corner of compartment No. 914 of Velgode Range) . The GPS reading of station ‘A’ is 15.75480 N, 78.37790 E and
the boundary line runs towards Southern direction along with Eastern boundary of compartment No. 914 with a width of
100 Mts, from the boundary of Great Indian Bustard, Rollapadu Wildlife Sanctuary and meets station ‘B’ as shown on
the map. The GPS reading of station ‘B’ is 15.73720 N, 78.37800 E.

South (B to D):- Thence the Eco-Sensitive Zone boundary line runs towards Western direction in Zig-Zag
manner from station ‘B’ along with southern boundary of compartment No. 914 of Velgode Range with a width of 100
Mts, from the boundary of Great Indian Bustard (G.I.B), Rollapadu Wildlife Sanctuary and meets station ‘C’ with lat-
long of 15.73850-78.34540 as shown on the map (South — West corner of compartment No. 914). Thence the boundary
line runs in some distance towards South — West direction along with Eastern boundary of compartment No. 915 of
Velgode Range with a width of 100 Mts, from Great Indian Bustard, Rollapdu Wildlife Sanctuary. Thence the boundary
line runs towards South — East direction with a width of 100 Mts along with Eastern boundary of Great Indian Bustard,
Rollapdu Wildlife Sanctuary. Thence the boundary line runs towards South — West direction with a width of 100 Mts,
from the boundary of compartment No. 915 of Velgode Range. Thence the boundary line runs towards North — West
direction with a width of 100 Mts, from the boundary of Great Indian Bustard, Rollapdu Wildlife Sanctuary along with
Southern boundary of compartment No. 915 of Velgode Range and meets station ‘D’ as shown on the map (100 Mts,
width from South — West corner of compartment No. 915). The GPS readings of station ‘D’ is 15.72760 N, 78.33860 E.

West (D to E):- Thence the boundary line runs towards Northern direction in Zig — Zag manner form station
‘D’ with a width of 100 Mts, along with Western boundary of compartment No. 915 of Velgode Range and meets station
‘E’ as shown on the map (North — West corner of compartment No. 915). The GPS reading of station ‘E’ is 15.74400 N,
78.33620 E (100 Mts width from North — West corner of compartment No. 915).

North (E to A):- Thence the boundary line runs towards Eastern direction in Zig — Zag manner from station ‘E’ with
a width of 100 Mts, from the boundary of Great Indian Bustard, Rollapadu Wildlife Sanctuary along with Northern
boundary of compartment No. 915 & 914 and meets starting point of station ‘A’ as shown on the map. The GPS reading
of station ‘A’ is 15.75480 N, 78.37790 E (100 Mts, width from North — East corner of compartment No. 914).

Annexure 11

Map of Eco-sensitive Zone boundary together with latitudes —longitudes
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Table of Geo-Coordinates (Latitude-Longitude) of Prominent Locations of Boundary of the Great Indian Bustard
Rollapdu Sanctuary

S.No. Prominent Feature Latitude Longitude
1 Pade Kunta 150 45' 70" 780 22' 50"
2 Bayalapadu Kunta 150 44' 25" 780 22' 33"
3 Tuggubara Kunta 150 44' 31" 780 22' 30"
Annexure 111
Sanctuary Boundary Co-ordinates of Great Indian Bustard Rollapdu Wildlife Sanctuary
S.No. Latitude Longitude
Degree Minutes Seconds Degree Minutes Seconds
1. 15 44.4° 27.7” 78 20.6’ 38.17
2. 15 43.7 46.2” 78 20.2° 15.7”7
3. 15 44 40.5” 78’ 20.1° 7.9”
4, 15° 44’ 47.2” 78’ 21.00 4.5”
5. 15 453’ 19.1” 78’ 22.5° 33.9”
6. 15 443’ 20.5” 78’ 22.5° 34.6”
7. 15 445 33.27 78’ 21.3° 18.6”
Eco-Sensitive Zone Co-ordinates of Great Indian Bustard Rollapdu Wildlife Sanctuary
S.No. Latitude Longitude
Degree Minutes Seconds Degree Minutes Seconds
1. 15° 45° 17.2” 78’ 22’ 40.4”
2. 15° 44’ 13.9” 78’ 22’ 40.8”
3. 15 44 18.8” 78’ 20° 43 .47
4. 15 43 39.37 78’ 20° 18.9”
5. 15 44 38.4” 78’ 20° 10.3”
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Annexure IV
Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-
1. Number and date of Meetings

2. Minutes of the meetings: Mention main noteworthy points. Attached Minutes of the meeting on separate
Annexure.

3. Status of preparation of Zonal master Plan including Tourism master Plan

4. Summary of cases dealt for rectification of error apparent on face of land record. Details may be attached as
Annexure

5. Summary of cases scrutinized for activities covered under Environment Impact Assessment Notification, 2006.
Details may be attached as separate Annexure.

6. Summary of case scrutinized for activities not covered under Environment Impact Assessment Notification,
2006. Details may be attached as separate Annexure.

7. Summary of complaints lodged under Section 19 of Environment (Protection) Act, 1986.

8.  Any other matter of importance.
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